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IN THE CENTR?4L RDI1INISTRATIkJE TRI8UNAL 

HYDERABAD BENCH 	AT HYDERABAD. 

* •* 
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D.A. 739/91. 	 Ut. of Decision 	18.4.1994. 
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1. Oh, Srinivaaa Rao 

2, Rajeshuar PraSd 

?lanipatruni Sasi ehushan 
Baleshwir Gosai 

5 Jagdeep Singh Sharan 

Kajanchi Lal 
Hruda Nanda5ahoo 

8, P.V. Sivadasan 

g P.S. Raju 

P. Appa Rao 

P. Sreth Rama riurthy 

12. Surandra Singh 

K. Gangs Rao 

Aurn Kurnar Nohanty 

13, Penta Rao 

Charan Singh 

Abhay Kurnar r'Iairh 

8, Surya F?80  

M.V.S. Prasad 
20, T. Karneswàra Rao 

K.S.N. flurthy 

S.V. Subba Rao 

Smt. £9.5. Ramamlakshmi 

D. Nurrnu 

L.S.S. Appa Rao 

S.A. Acharyulu 

B. Chandra Rao 

26. S. Kotilingam 
29/s  K. Nohan 

K.S.R. Raju 

Smt. V. Ratna Kurnari 

N. Venkata Rao 
K. Govinda Rao 

D.A. Satyanarayana 
Ashok Kurnar Qas 

35. Sitaram panda 

N.A.P. Sharma 

M.S.R. Subrahmanyam  

8. Venkatesu3ra Rao 

Oh. Rama Rao 

41, K. Rama Subba Rao 

B1iairab Kamat 

P. Appala Naidu 

44, 5, Appala Naidu 
Copinath Prusty 

G.V.U.Lakshrni Narayana 

S.K. Karan 

P.R.Prasadgupta. 

Prasanm Kumar Nanda 
G. Bullaiabbai 

B. Ramachandra Rao 
0.V.G.Krishna Rao 

Gopibandhu Djha 

P. Nagabhushanan 

N. Lakshmi Narayana 

V. Venkata Papa Rao 

Sunny Chacko 

Kotha Krièhna Rao 

Inarnpudi Sivaiah 

N. Jagga Rao 

Smt. Janaki Raghavan 

0. Devendradee 
Nanjit Singh 

Bijayakumar Behru 

55. M.L.B. Sastry 

.. Applicants. 
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U.s 

Union of India represented by: 

1.The Secretary to Government of India, 
Iqinistry of Defence, 
New Delhi. 

The Chief Naval Staft, 
Naval Headquarters, 
New Delhi, 

Director of Civilian Personnel, 
Naval Headquarters, 
New Delhi, 

4, Flag Officer Commanding—in—Chief, 
Eastern Naval Command, 
\iisakhapatnani. 	 •. Re5pondents. 

Counsel for the Applicants : . fir. (.5.11. .Anjaneyulu 

Counsel for the Respondents : Fir. N.U. Ramana, AUdI. CGSC. 

CORAII: 

THE HON'BLE SHRI T. CHANDRASEKHARA REDDY : P1EMBER (A019N.) 

THE HON'BLE SHRI 11. RANGARAJAN : NEIIBER (JUDLç? 
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To 

The Secretary to Govt.of md!8, 
Union of India, Ministry ot Efence, New Lèlhj. 
The Chief Naval Staff, Naval New Jlhi. 

he Directr of Civilian Personnel, 
New rlhj. 	 Naval Headquarters, 

The Flag Officer, Co b 
Eastern Naval Command, V!SaJCi.apatham 

One copy to MZ.X.S.R.Anjaneyulu Advocate, CAT.HYd. 

One copy to Nr.N.v.pamana Add1.cxsc.cArHYd 
One copy to Library," CAT.Id 
One spare copy. 
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0.A.No.739/91 	 Dt. of Decision:18.4.94 

ORDER 

XAS per Hon'ble ShrilT. chandrasekhra Reddy, Member(J)X 

The .appl1cants herein are 65 in number. They 

have filed this OA to direct the respondents to give them 

the same revised pa scales as had been allowed to the 

5?Draughtsman in CPWD and in MES. All the applicants 

herein are working as Senior Dr.aughtsman/Head Draughtsman 

and Draughtsman in the Eastern Naval Command, Naval Base, 

Visakhapatnam. 

2. 	 senior braughtsman/Head Draughtsman/Draughtsman 

who are similarly placed to the applicants herein in Southerr 

Naval Command, Naval Base, Cochihad filed OA 400/91 

on the file of the tentral Administrative Tribunal, Ernakulan— 

Bench for the very same relief, the applicants herein 

have asked for. OA' 400/91 had been dismissed as per the 

Judgement of the Ernakulam Bench dated 23.10.92 on merits. 

Mr.. Rámah*. Stanáing Counsel for the respondents submitted 

that a SLP that had been filed before the Supreme Court as 

against the Judgemnt of the Ernakulam Bench dated 23.10.92 

in OA 400/91 was also dismissed. So, it is quite evident 

that the Judgement in OA 400/91 dated 23.10.92 on the file 

of the Central Administrative Tribunal, Etaakulam Bench 

had become final. There is no dispute about the fact that 

that the applicants herein are similarly placed in all resp 

to the applicants in OA 400/91. on the file of the Central 

Administrative Tribunal, Ernakulam Bench. So., as OA 400/91 

on the file of the Central Administrative Tribunal, Ernakulz 

Bench had been disjiissed as per juc3gement dated 23.10.93, 

for the very same reasons, the present OA is also liable to 

dismissed and is accordingly dismissed leaving the parties 
bear their own costs, 

T 
(R .RAtqcpJkMJj4) 	 - (T • CHANDRASE}cnARA RE9tY) 
Member(Admn) 	 Member(Judl.) 	( 

Dated;The 18th April,1994 

(Dictated in the open court) 	s-j. 	'4-y31(3) cc. 
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rt. 

THE HON'I3LE MR.A.B.GORTFE 2 MEMBER(AD) 

AND 

THE lION' BLE 	 REDDY 
MErIBER(JUDL) 

A 

THE 1ION'I3LE MR.R.RANGARAjZN S M(ADMN) 

teds- 	-1994 

J.A/R.A./C .:./NO. 

in 

O.A.NO. 	I -S ~ ) 0, 1 

T.A.No. 	 (w.p. 	) 

Admitted and Interim thrections 
-Issue 

,Uloweil  

Dispos4d of With directiods 

Dismissed. 

Dismisyed as withdrawn. 

Dismi$ed for Lefault. 

Rejec4d/Orderd. 

No order as to costs.7 
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